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The Uttarakhand Panchayati Raj (Second Amendment) Bill, 2021

(Uttarakhand Bill No. of 2021)

A
Bill

further to amend the Uttarakhand Panchayat Raj Act, 2016,

Be it enacted by the Uttarakhand State Legislative Assembly in the Seventy-second

Short title

and 1

commencement

Amendment of 2

section 130

Repeal

saving

and 3

year of the Republic of India.

(1) This Act shall be called the Uttarakhand Panchayati Raj
(Second Amendment) Act, 2021.

(2) It shall come into force at once.

In Section 130 of the Uttarakhand Panchayati Raj Act, 2016, first
paragraph of sub-section (6) shall be substituted as follows,
namely-

“(6) Notwithstanding anything contained in any other
provisions of this Act, where due to inevitable circumstances, or
in 'public interest, it is not feasible to conduct election for
constitution of any Gram Panchayat, Kshettra Panchayat or Zila
Panchayat before the expiration of its term, the State Government
or any officer authorised by it in this behalf may by order appoint
administrator and such administrator shall hold the post for such
period not exceeding six months as specified in the said order but
in very inevitable circumstances this period may be extended
once again for the period not exceeding six months and shall
discharge all powers and functions, of Pradhan in case of Gram
Panchayat, Pramukh in case of Kshettra Panchayat, Chairman in
case of Zila Panchayat with powers and functions of the
committees of three level Panchayats.”

(1) The Uttarakhand Panchayati Raj (Second Amendment)
Ordinance, 2021 (Ordinance No. 3 of 2021) is hereby
repealed.

(2) Notwithstanding such repeal anything done or any action
taken under the said Ordinance shall be deemed to have
been done or taken under the corresponding provisions of
this Act.



Statement of Object and Reasons

Due to unavoidable circumstances in public interest for appointing
administrator on non-feasibility of conducting election to constitute Gram
Panchayat, Kshettra Panchayat and Zila Panchayat before expiration of its
tenure and to extend the tenure of ‘appointed Administrator in very inevitable
circumstance first para of sub section (6) of section 130 of Uttarakhand
Panchayati Raj Act, 2016 is substituted by the Uttarakhand Panchayati Raj
(Second Amendment) Ordinance, 2021.

2. The proposed Bill is replacing Bill of the aforesaid Ordinance.

3. The proposed Bill fulfills the aforesaid objectives.

Arvind Pandey
Minister.
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